
IN THE CENTRAL ADMIN ISTItAT BYE TRIBUNAL *IYDERABAD BENCH 

AT HYDERABAD 

O.A,No,413/90 	 Date of Order. :294i1:r93 

G.Raja Bhoornaiah 	 .. ?pplicant 

Vs. 

l.The Chief General Manager, 
Telecommunications, A.P, 
Hyderabad, 

2.The Divisional Engineer, Tele- 
Communications, Karimnagar Division, 
Karimnagar district. 

3.The Sub-Divisional Officer, Telecommuni-
cations, Jagityala Sub-Division, Jagityala, 
Karimnaga3District. 

Counsel for the ?çplicant 	: Mt.P.Naveen Rao 

Counsel for the Respondents : Mr.N.1R.Devraj, 
Sr. CGSC 

CO RAM: 

THE HON'BLE MR.A.B.GORTI-{I 	: 	MEMBER (ADMNj. 

THE HON'BLE MR.T.CHANDRASEI<HARA REDDY MEMBER (JUDL.) 

C 



(Order of the Diun. Bench passed by Hon'ble 
Shri A.8.Gorthi, Member (A) ). 

* * * 

The applicant was initially employed as a Casual 

Mazdoor in the Sub-Divisional Office, Telecommuni:ations, 

Jagityala Sub-Division, Karimnagar District, with affect 

from 1-4-1984. According to him 1 he workg continuously 

till 13-4-1987 and thereafter he fell sick. When he 

wasxaka:kK declared fit for resumption of duties with 

effect from 1-3-88 he approached the Respondent No.3 for 

re-engagement. His request was accepted and he was re-

engaged on 1-3-88. Thereafter he worked for aboutC 

his services were terminated orally with effect 

In 
from 1-2-1989. His prayer is Is inview of Mis serviced he 

rendered with the Respondents organisation,he should be 

re-engaged with all consequential benefits. 

2. 	The Respondents in their brief counter affidavit 

have brought out that the applicant did not performet 

any duties with the respondents during the months of 

February, 1986, March, 1986, April, 1986, October, 1986, 

December, 1986 ard January, 19879  without any intimation. 

Even thereafter he remained absent without any prior 

intimation for e period about 11 months from 1-4-87 to 

29-2-88 and that the applicant had not furnished any 

Medical Certificate with regard to his illness during 

the period from 1-4-87 to 29-2-88. 

. . .3. 
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We have heard learned counsel for both the 

parties. From the facts avered in the application 

it is evident that although the applicant had worked 

for more than 240 days in the year 1984-85 1985-86, 

thereafter he was absent for a period of 11 months. 

After the said break in his engagement1  he was re—

engaged with effect from 1-3-88 till his services were 

terminated on 31-1-89. Learned counsel for the appli—

cant contends that keeping in view the length of service 

rendered by the applicant1  he would be entitled for 

Temporary Status and consequential benefits, this 

contention is refuted by Shri N.R.Dsvraj, counsel for 

the Respondents on the ground that the applicant 

remained absent for more than 11 months and he could 

not have claimed temporary status for the work he 

rendered prior to 1986 and in any case the policy 

to grant Temporpry Status was formulated by the Rea—

pondents after 1986. 

Keeping in view the rival contentions we deem 

it just and proper to dispose of this application with 

the following directions to the Respondert a :- 

(a)the applicant shell be re—engaged if 

there is work and in preference to any 

freshers or others who rendered lesser 

cuin6erbor days of service than applicant; 
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(b)the question of grant of Temporary 

Statue S 

would be considered by the Respondents 

in due course ard in accordance with 

the extant instructions. 

5. 	The application is disposed of without any 

orderasto costs. 

(TCHANDRASEKHAR REDDY)/(R.6.GORTHI) 
Member (J) 	

( 	
Member (A) 

Dated:28th October, 1993. 	 1 
Dictated in Open Court. 

avi! 	 0y. LrarcJudY))/9) 

Copy to:- 

1*41 The Chief General Manager, Telecommunications, A.P, Hyd. 

z: The Divisional RX-HUZY Engineer, Telecommunications, 
Karimnagar Division, Karimnagar District. 

3. The Sub—Divisional Officer, Telecommunications, Jagityala 
Sub Division, Jagityala, Karimnagar District. 

4: 	TK 6x5ffIJx3IieI One copy to Sri. P.Naveen Ran, advocate., 
CAT, advocates association, Tilak road, Hyd. 

5. One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd. 

6: One copy to Library, CAT, Hyd. 

7. One spare copy. 
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7 / IN THE CENTpjj ADMINI STPATIVE TRThrJNJ 

LEPBAfl BENCH AT HYDERABAD 

THE HON'BLE MR.JU TICE V.NEELADRI RAO 
VICE CHAIpfl 

ZND 

THE HON'BLE HR.A.EGORTHI :MEMBER(A) 

AND 

THE HON'BLE MR.T.CI DRJ4SEICp REDDY 
MBER(Ju) 

AN}: 

THE HON'BLE MR.P.A7.TIRUVENGA]M(A) 

1J Dated: ' 	-1993. 

ODE/JU1MENT; 
	 I 

O.A.No.  

T.AONO. 	 (w,p. 

Admitted and Interim directions 
ist1ed 
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